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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL GHRI RAM NIWAS MIRDHA) :
(@) to(d) The views of the Prune Mim-
ster on the sulyect are well known She
has always stressed the importance of en-
suring & fasr deal to the minorities and the
wekker sections of society Recenily the
importance of manifestly firm attitode and
action on the part of authorities concerned
s bben stressed 1n the varidus Zonal con-
Perenoes of State officials convened m
verious parts of the country It was also
impreseed wpon the officals that discretion
available to them within the legal and Cons-
titutions! framework should be fully exer-
gised to ensure that minorities and weaker
sections have a fair deal and do not suffer
wndersay handicap on account of their weak-
o position m society

Appropriate legislative and admmus-
trative measures have been taken from time
40 time 1n this regard by the Centre and the
States Amongst the proposed legislative
measures mention may be made of a Bill
to amend the Untoochability Offences Act
1955 with & view to enhancing the scope
and stringency of its provisions has been
introduced and has been referred to a Jont
Committee of both Houses of Parhiament
A number of schemes such as Small Farmers
Development Agency, Marginal Farmers
and Agricultural Labourers Agency Scheme,
and Trnibal Development Agency projects
have been taken up for improving the con-
ditiens of the weaker sections of society
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SHRI SAMAR GUHA (Coatai) . I have
given notice of an adjournment metion 1
do not know what has happened to it
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MR SPEAKER The Minnter s already
making & statement

SHRI SAMAR GUHA My adjourn-
ment motion was on the failure of Govern-
ment 1o secure recognition of Bangla Desh

MR SPEAKER | am not allowing 1t

SHRI SAMAR GUHA We are yet to
know when the Mimster will make the
statement

MR SPEAKER I will call mm Iater on,
because 1t 15 already with me

SHRI SAMAR GUHA It 1s not in the
hst I am entitled to know, if a certain
item 1 to be introduced at what time he
18 going to make the statement

MR SPEAKER He will make the state-
ment Just after a short while Please sit
down
12.26 hrs.
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